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No.10-05/2018-Restg.
AT TR Government of India

IR AAT Ministry of Communications
qga’aﬁ faHIT Department of Telecommunications
(q9TSa 9ehIsa) (Restructuring Cell)

20, A VS, HOR 49+, 75 eall-1
20, Ashoka Road, Sanchar Bhawan, New Delhi-1

Dated: 28kMay, 2018
ADVERTISEMENT

Subject: Appointment to the post of Chairperson, Telecom Regulatory
Authority of India (TRAI).

TRAI: The Telecom Regulatory Authority of India (TRAI) was established and
is governed by the Telecom Regulatory Authority of India Act, 1997, to
regulate the telecommunication services and to protect the interests of
service providers and consumers of the telecom sector, to promote and
ensure orderly growth of the telecom sector and for matters connected
therewith or incidental thereto. Its functions include making
recommendations on (i) measures to facilitate competition and promote
efficiency in the operation of telecommunication services (ii) technological
improvements in the services provided by the service providers and (iii)
measures for the development of telecommunication technology and related
matters. It has also to ensure compliance of terms and conditions of license,
technical compatibility and effective inter-connection between different
service providers, regulate arrangement amongst service providers of sharing
their revenue derived from providing telecommunication services, lay down
the standards of quality of service to be provided by the service providers
and ensure the quality of service and conduct periodical survey to protect
interest of the consumers and ensure effective compliance of universal
service obligations. :
Role of Chairperson, TRAIL: The Chairperson heads TRAI He/She has
powers of general superintendence and direction in the conduct of the affairs
of the Authority and in addition to presiding over the meetings of the
Authority, exercises and discharges such powers and functions of the
Authority as may be prescribed.

Terms of Appointment: The post of Chairperson, TRAI will be falling vacant
on 10.08.2018. The tenure of the post is for a term not exceeding three
years or till the age of 65 years, whichever is earlier. At present, the
Chairperson, TRAI, shall be entitled to a consolidated pay package of
Rs.4,50,000/- (Rupees Four Lakh Fifty Thousand only), as per Resolution
dated 25t July, 2017 issued by Min. of Finance, Deptt. of Expenditure. An
employee of the Government on his/her selection as Chairperson, TRAI shall
have to retire from service before joining as Chairperson, TRAL




Qualifications: The qualifications for appointment to the post as derived
from Section 4 of the TRAI Act, are as follows:

A person having special knowledge of, and professional experience in
telecommunication, industry, finance, accountancy, law, management or
consumer affairs.

PROVIDED that such a person who is, or has been, in the service of
Government shall not be appointed as a member (including Chairperson)
unless such person has held the post of Secretary, or Additional Secretary, or
the post of Additional Secretary and Secretary to the Government of India or
any equivalent post in the Central Government or the State Government for a
period of not less than three years.

Procedure for Selection: In addition to applications received through this
advertisement, the Search-cum-Selection Committee will have the authority
to consider any other names for the appointment to the said post.

Application Procedure: Interested and eligible persons are requested to
send their applications in the prescribed format, which can be downloaded
from the websites i.e. http://www.dot.gov.in or http://www.persmin.nic.in
or http://www.trai.gov.in, alongwith copies of relevant documents to the
following address, or scanned copy of the same may be sent at email
‘atishk.srivastava@nic.in’ so as to reach this office latest by 5:30 PM on
02.07.2018:

Shri A.K. Srivastava

Under Secretary (Restg.&PSA),

Room No. 416, Sanchar Bhawan,

20, Ashoka Road, New Delhi-110001.

Telephone No. 011-2337 6190/6178, FAX No. 011-23372084

Note: Officers working in the Central or State Government, Autonomous/
Statutory organizations, Public Sector Undertakings etc. shall send their
applications through proper channel.

Any application received after due date or ‘not in prescribed format’ will
not be entertained.

',,(N'{&een Kumar)
Director (Restructuring)

To
All Secretaries of the Ministries/Departments of the Government of India
(As per standard list) for circulating amongst all the Government Officers



APPLICATION FORMAT FOR THE POST OF CHAIRPERSON, TELECOM
REGULATORY AUTHORITY OF INDIA (TRAI), NEW DELHI

(If space is insufficient against any item, please attach extra papers/sheets).

i Name (in block letters):
First Name: Space for photograph
duly signed by
Middle Name: candidate
Last Name
2. Father’s Name:
3. Marital Status:
4. Date of Birth (Please attach a copy of High School Certificate):
5. Age as on 10.08.2018: ....... NERES . ei Months.......Days
6. Service which belongs to and total service in HAG Scale:
7. Nationality:
8. Address for correspondence (in block letters) indicating clearly
the PIN Code:
9. Permanent Address (in block letters):
10. (a) Telephone and Fax Nos. (Off./Resi.):
(b) Mobile:
(c) e-mail ID:
11. Whether belonging to SC/ST/OBC:
12. Educational Qualifications (in reverse chronological order):
Name of | Degree | Year of| Division/ | Academic | Subject /
University/ passing Distinction | Specializatio
% of n
Equivalent marks/

Institution obtained




13. Employment Record (in chronological order starting with present

post, list in reverse):

Name & | Designation, scale of

address  of| pay and whether

employer regular/ deputation/
adhoc

Period of service

From

To

Nature of
work/
experience

14. Information related to special
knowledge of, and professional experience
acquired in respect of matters relating to
telecommunication, industry, finance,
accountancy, law, management or
consumer affairs, including length of
experience:

15. Publications, if any, in journals of
national /international repute, with
citation and index.

16. Awards/honours, if any:
17. Any other relevant information:

18. Declaration:-

I certify that the foregoing information is correct and complete to the
best of my knowledge and belief and nothing has been concealed/distorted.
If at any time, I am found to have concealed/distorted any material
information; my appointment shall be liable to summary termination without

notice.

Date:

Place:

Signature of the Candidate




TO BE FORWARDED BY THE HEAD OF ORGANISATION/INSTITUTION

(IN RESPECT OF CANDIDATES WORKING UNDER GOVERNMENT/
AUTONOMOUS / STATUTORY / PUBLIC SECTOR UNDERTAKINGS ETC.)

Ministry/Department/Office of

Particulars furnished by have been verified with
reference to service records and their correctness certified.

It is certified that no vigilance case is either pending or contemplated against
the above officer.

The Integrity Certificate in respect of the above officer is enclosed.

(Signature & Designation of the
Forwarding Officer with Seal)
Address:

Dated:



THE TELECOM
REGULATORY AUTHORITY
OF INDIA ACT, 1997

{24 of 1997 dt. 28-3-1997)
As amended by TRAI {Amendment) Act, 2000
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'REGULATORY AUTHORITY
OF INDIA ACT, 1997

[21 of 1557, 6t 28-3-1657]
As amended by TRAI {(Amendment) Act, 2000

'Mmuw&mmm@wmmmmaw@mw

thiz Telecom Disputes Settlemeni and Appellate Tribunal to regulate the telecormmumic

. Services, adjndicate dispwies, Weofm&wdmwmmq

MWW@&MW :opmmﬁmwmmomrfygmmddw
ummr}mﬁrmmd&mwmmm

Be-1l enacted by Pafiament in the Forty-sighth Year of the Republic of India as foliows: -

CHAPTER |
PRELMW

1 MMMWW_

{1) This Act mey be called the

(2) Rexiendsto the wh

) nmmmmwwmmmﬁwmwx
Jamiw

m Reguiatory Authorily of Indla Act, 1987,

{© wmmmmm&mﬁym :
: m m e ;3} of soction
1 Wm%%uﬁm@@%umwmmﬁmmza
() ‘“licensas” means any person licensed under sub-section (1) of
section 4 of the Intlian Telegraph Act, 1885 (13 of 1885 for providing
specified public telecommunicetion seivices;

% Whmmmmamnmwwhmmm»
Amporidenpnl AGt of 2000, wal 24-1.2000.

2. lagorid by Armendrment Ast of 2000, wa L 24,12000,

1
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a licensse; L
(k) “slecommunication sarvice” means servica of eny stion (including
WM.WMMWMWWW
mmmmwmmmma
manmwmdwwm
reanotion of o

dastry

{PROVIDED that the Central Government may nolily other service to be
talocommunicalion seivics Including broaticasting senvices]]

{2) Words eind expressions used and not defined this At but defined in the
Telogeaph Act, 1805 (18 of 1885) or the Indien Wirsless Telegrephy Act, 1833 (17 of

1m.m.mmmm.wwumgmm :

arice in il Act 1o @ lavt which is not in force in the State of Jammu and
3 Mmmmwmwmasammwmmm
e, f eviy Jn that State.

i s e fop wered “GonerREnY by Amandivent At of 2000, wa.l 24-1.2000
2 \raarted by Amendmant Act of 2000, wal 249 2000.

2
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CHAPTER Il
. TELECOM REGULATORY AUTHORITY OF INDIA

3. Establishment and incorporation of Authority

(1) With effect from such date ag the Central Govermmant may, by notification appoin,
 there shall be established, for the purposes of this Act, an Authorty 1o be caflsd
 the Telecom Ragulatory Authorily of India. :

| m MNMMMammwummmmm

succession and a conymon seal, with pmr,mmbmp:mumm :

to acquire, hold and disposa of property, both movable and Immovebls, and o
WWMWWWWmmb&m

3 mmmmmcmmmmmmm
mwmmmmwm&mmw&n
Central Government )

(4) The haad office of the Authotity shal be st New Delhi.

on and othar mambers of the Authority shall be appointed by

ummmmmmmmms. :

and pwmsionnl experience In, telscon

WNWSWMMMM&WWM
Secretary to the Govemment of india or any. equivalent post in the Centrai
Govemment or the-Slate Govemment for a parlod of not less than three years.]

(1) appointing any person as the Chalrperson or member, the Central
;mmmﬂmwmmmmmmwwm

rott 88 I8 likely to afiect prajudicially his functions as such mamber.

' mdmmmim.
2 squw;@dm-amtm
3 Siban. {2) and (3) subbimuted by Amondment Ast of 2009, wel 2412000
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years, whichever Is earlisr, -

{3) mwmmmahmwm&mmm
Act, 2000, a person appointed as Chalperson of the Authority and every other
person appointed as member and holding olfice as such immediatoly betors such
commencement shall vacata their respective offices and such Chalrperson and
mmmmmmnmmmm&qm

ature termination of the tem of their

mmmmwmimmmwwuuucwm
wammummmm

.amrbﬁ!MnolheW!c&
“Hea) mmﬂmmmmmmnmmm
' : mmhmmﬂ,amw

(8 :
mmmm
{0} ba removed from his ofiice In accordal mmmﬁmv

mwﬁm&m mmwmmnmm

+
g..
&
&, 2412000,
&mmm.mmvwmwmnmnmmmgm wel 2812000
6 Mhmmmwmwdmteﬁ:mm
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and such Chalrperson or membier shall be efigible fwrwapm:ﬁhw
futhority or appointment in the Appeliate Tribunal ]
® ammmmmdmmmmwmmmmm 1
 fhe nﬁmnamdﬁmmﬁmmmﬁmmmm
ooeurs, _

- Explanalion: thapurposasutmm “commercial ¢

@)  The Central Gaven mmmmmdﬂw
Worwmmmmum e

him by the Authority

4 W.msumbnofmm}rnmoﬁmmw foumsla

{8) hasbeen Adjudged an lnsolvent; or.

(b) has been convictnd of an offlence which, in the opinfon of the G

- lrwolves moral turpituda; o

) has biscome physically o mentally incapabi of acling as &n

d) has acquired such financial or other interest as is ikely to af
!mcmsmamember or

¥
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: s} 10 Tho public Interest. : S el

mmmwummmmmmmgcmm
dMﬁ}mmmman.de
heard In the metter) : t

mmmmﬁmmm be invelid mefely by reason of-

T : ;
{e} mwmmwﬁwhmmmﬁmw
the case. :

1, Bubgs. £3) aned {B) mibwtused by Amendmant Act 2050, wa L 34-1-2000.
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“THE TFLOOM REG. AUTH OF INDIA

!tL m end other employoes of Authority

(1 mwmwﬁmmmwmmam

12)

necessary for the efficiont discharge of its unclions undar this Act.

mmmmmmwmwww&wﬁw&m :
officars and ofver emiployees of the Authority appointed under sub-section (1) -

shall be such as may be Ypres:

CriDe :i

3 PROVIDED that any reguiation, hmﬂdmmmmm

to and other condifiorss of service of the officers and other employess of the
Authorlty, made before the commencsment ol the Telecom Ragulatory Authority”
of incla (Amendment) Act, 2000, shall cease ty have effoot Immudiately on the
notification of rules meds under clauss {62) of sub-section (2) of section 35

1 Subgiiiuted for words “delerined by regulnlions” by Amerciment Act of 2000, wel 2412000,
2. Insorted by Amandment Act of 2000, wae i 24-1-2000.
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